
 
 

Contamination and Co-mingling of Stocks 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that the insurance under the Policy shall extend to cover loss 

or damage to stocks as a result of accidental contamination and/or accidental co-mingling 

arising from a cause not otherwise excluded in the Policy, whilst in the Insured’s care, custody 

or control. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


